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Open C.ur.t 

Original Applicatien Na. 371 or 2002 

OatedS Thia the 23rd day ar Sapt .. bar, 2004 

1. Bab• Deen eon Jagannath, resident or Villa1e 
South Ketwa, Ja•unipur, Allahabad. 

2. Ra• Jiyawan 5/o Ra• Autar, R/• Village 
"•lkhanpur, P.O. Hanu•anganj, District Allahabad. 

Ra• Bahadur son of Raghubir R/o village "•lkhanpur, 
P.O. Hanumanganj, District Allahabad. 

4. Uai Raj S/o Raghubir Resident or village "•lkhanpur, 
P.O. l Hanu•anganj, Diatrict Allahabad 

s. Shiv "•orat eon of Jaggoo, Reaident of Village 
"alkhanpur, P.O. Hanu•anganj District Allahabad. 

6. Ram Naresh son or Gakul Rpo Vill. ftalkhanpur, P.C. 
Hanumanganj District Allahabad. 

7. Brij Lal san af Ram Daa Resident or village Jamunipur 
P.O. Ja•unipur, District Allahabad, Allahabad Diviaien 
Nartharn Railway, Allahabad. 

B. Sa•ar Bahadur Sinth San or Raj Karan Singh R/e 81-A, 
Purrate "•h•m•ad Sehalam Poat Naini, District Allahabad. 

9. U•a Shanker son of l Ka•ta Prasad Resident or vill. 
Rampur, P.O. Hanu•anganj, Allahabad. 

10. Baij Nath aon er Ra• Swareop Resident or vill. "alkhan­
pur, P.O. Hanu•anganj, District Allahabad. 

11. Preetam son ar Hardayal Resident of Village ftalkhanpur, 
P.O. Hanuman,anj, District Allahabad. 

12. Radhpe Shyam aon or Shiv Bhajan Resident or Village 
~alkhanpur, P.O. Hanu•anganj, District Allahabad. 
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By Adv. s Shri H.P.Pandey 
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Union of India through General ~anagar Northern 
Railway Baroda HoQae, New Delhi. 

Di viai onal Rail Manager, Allah ab 89 Oi vi ai on, 
Northern Railway, 

Divisional Personal Officer, Allahabad Division, 
Northern Railway, Allahabad-

Oivieional Engineer { Engineering ) Allahabad • 
Division Nerthern Railway, Allahabad. 

••••• Bespgndanta. 

By Adv.sShri A.K.Pandey 

0 R 0 E R 
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By Hon'ble ~rs. Meara Chhibber, J.M. 

By this O. A. applicants>numbering in twelve, 

have challenged the order dated 08.05.2001 whereby 

applicants were informed that ttle screening of casual 

labours is done Oivisionwise so that after screening 

Cl empanelled tb41l'!8 persons may be regul ~ised against 

the vacancies available in the division. Screening cannot 

be done unituise and they are engaged on th a principle 

~f 'Last come first go•. They were further informed 

that at present about 900 employees are waiting for 

adjustment on account of medical de-cate1orisation or 

compassionate appointment. Moreover, there are about 

•OOO casual labours, who have mere working days than' 

the applicants, who are not yet working, theref ore, 

presently there is no work available for casual labours 

nor regular vacancies are available, which may be filled 

from casual labours. They have further sought direction 

to the respondent no.1 to decide their appeal dated 

20.e.2001 and direction to the General Manager to 

consider the re-engagement of .. applicants and regularisatJcn 
I 
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in perauanc• or the judg•enta dated 01.11.1993 and 1s.1.2001. 

2. It ia submitted by the applicant's counsel that they 

had earlier approached this Tribunal by riling O.A.No.439/1992, 

uhich ~s decided by the Tribunal on 11.01.1993 uith the direction 

to the rasponden ts to include their names in Casual Labour Live 

Register and to consider their n anes for re-employment, if any, 

person junior to applicants , was engaged. Their names were 

accordingly entered in the Casual Labour live Register. They 

have now filed the present 0 • A. seeking re-engegemen t and 

regularisation. 

3. Respondents have categorically stated in the impugned 

order that there are no vacancy avielable against uhich 

aplicants can be regularised nor there is any work available 

against \Jhich casu a 1 labours can be re-engaged. They have 

further stated that there are number of persais ;lready waiting 

for their appointment, who were either medical de-categorisation 

or on the ground of compassionate appoin tlnant and nuinber of 

casual labours, ~ho have more number of working days than 

applicants, are also staying ui thou t any tJOrk • 

4. In this veu of the matter, n aturslly we cannot gi va 

any direction to the reapondentsto eitherfera-engage the 

applicants or to regularise their services because once 

their names have been entered into Casual Labour Live Register, 

they have to wait for their turn and can be considered far 

re-engagement or regularisation only subject to availability 

of uork or casual nature or regular vacancies 1hat too after 

the list of all those persons, who are above them in Caeual 

Labour Live Register is exhausted. As on data applicants have 

not been able to ehow that any persons, junior to them has 
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been regularised, therefore, their cause of action would 

arise only, if any, person junior to them in the Caeual 

Labour Liva Register, ia regularised. Applicant6 counsel 

submitted that they do net even know their position in the 

casual Labour Liva Register. Therefore, in these circu11atancaa 

1.1e do not find any merit in the O. A •• The same is accordingly 

rejected. However, it goes without saying that whenever 

vacancies arise• in future and respondents decide to regularise 

the casual labours, applicants shall also be considered as per 

their turn maintained in the Casual Labour Live Register in 

accordance with instructions and Rules prevalent at that time 
~fi-

89 per their turn. Respondents are •b'UI directed to inform 

the applicants about their placement in the Casual Labour 

Live Register. 

5. With the above direction this O.A. is disposed off 

uith no order as to costs. 

Pleinber {J) 

Brij esh/-


